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14.07.03 
Hon 1ble J«,A,K, Bhatnagar. J.M. 

Sri s.K. Mishra learned counsel fer the applicant .. 

crnd Sri S,K. Pandi.::!ding brief ef Sri Shishir Kumar • a.f>~~~ . 
!-$ also l!aa~ll'O c for the applicant. SJti 

Km. Renu Singh holding brief of Sri A.K. Gaur learned 
counsel for the respondents. 

Learned counsel for the .applicant submitted that 

subsequentltC8~iif~'f s.K. Dey and Sri s .• K. NJ.shra 

have filed Vakalatnama without obtaining the consent 

of the previous applicant's counsel Sri Shishir Kumar, 

Sri s.K. Mishra submits that client has directly 

engaged him after his case was dismissed in 4ef ault 
on 07,QJ,2£Xl2, Lea:ned counsel for the a respondents 
prays for and is granted three weeks time to file 
C,A, Learned counsel who was engaged previously may 
also file his objection within this periqd, if so 
desire, 

List on ll.08.2(X)J, 

Manish/-
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11.a.2003 

Hon. Mr. Justice RRK Trivedi. VC 
Hon. t·Ir . D.R. Tiwari. AM 

a>. 955/94 

sri s.K. t'lishra. learned counsel far the a pplicant 

and l<m Renu Singh beief holaer of sr i A .K. Ga ur l earned 

counsel for the respondents. 

MA 433/03 

By this l·P\ tne applieant has prayed for restoration 

of tne OA which was dismissed in default on 7.3.3002. 

Restoration app lication has been filed on 3 . 2.2003 i.e. 

after about 11 months . Tne a p9licant has ·filed MA no. 43 4/03 

f or c ondonation o f delay . However . tne applicant has not 

annexe d copy of the oraer by ,_.,nich the appliaabal'\ was 

dismis~ed in default or any otrler doc ument on which basis 
V'--~e .,._.. 

the Tribunal mayaconvincea lha t the applic...:.nt tlaa knowledge 

of t:1.e oraer of dismis::.al only on 27 .1. 2003 • . It may be mentio- 1 

ned •he-re tha t free copy of the every oraer passed b:,r tne 

Tr ibw1a 1 is served on the a~ _;lican t or his counsel. r ... ·ne 

co t)y of t he order was sent by this Tribunal on 18 . 3 . 2002 

a s it is clear fro:n the office record. but t be copy of t he 
' 

order has n~t been file d . 'l'he applieant stated that ne ~ _ 

~ot knowledge of th~ order only on 27 .1. 2002. but tne copy 
~~~ 

has not bee n filed lobtairied by him after having khowled.;ie 

of t he order. In the circumstances we do not find any 

good expl an a t ion for t h is l ong and inordinate de l ay of 

11 months . Restoration applica tion no. 43 3 0 £ 2003 is 

dismissed in default • 
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